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© 0.A.280/923

v ,C,.Narasimhuluy,

C/o.Shri A,I.Bhatkar,

Advocate, R,No,13,

Mohammed Hussain Chawl

No.4, Opp.Antop Hill

Post Office,

Shaikh #istry Road

Antop Hill, fladala(E)

Bombay = 400 037. .. Applicant

-yersus-

1. Union of India’
through ‘
Engineer-in=Chief,
Engineers' Branch,
Army Headquarters,
Kashmir House,

New Delhi - 110 Oll.

2. Chief Engineer,
Engineers' Branch,
HG Southern Command,
Pune - 411 0OOL.

3. Chief Engineer West Zone
(Now Chief Engineer(Navy))

26, Assaye Buildings,
Navynagar, Bombay - 400005, .. Respondents

Coram: Hon'ble Shri Justice M.S.Deshpande
Vice=Chairman
Hon'ble Shri i.Y.Priolkar, Member(A)

Appearances:

1. Mr,A,I.Bhatkar
Advocate for the
Applicant,

2. Mr.R,K,Shetty
Counsel for the
Respondents.,

CRAL JUDGMENT 2 ‘ Dates 22-11-1993
(Per #.S,Deshpande, V.C. {

The only contention raised is that
the reference which has been made by the disci-
plinary authority to the charge was infact not
an item of the charge.

2. Admittedly the applicant had
. approached the Tribunal at the earlier stage

and this contention:must be deemed to have been

negatived because it was not referred to in the
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final order. No fresh petition can lie.

- 3. The present C.A, is dismissed.
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